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Before The National Green Tribunal
Principal Bench, New Delhi
Original Application No. 739 of 2024

In the Matter of:
ROSHAN JOSHI .« APPLICANT
VERSUS
STATE OF UTTARAKHAND & ORS. ... RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7 — SH. ASHISH

RAJVANSHI

Affidavit of Shri. Ashish Rajvanshi, aged about 28 Years, S/o Shri. Jai
Kishore Rajvanshi, R/o Chakki No. 4, Raipur, Dehradun,
Uttarakhand — 248008 presently at New Delhi.

I, Ashish Rajvanshi, hereby state and declare on solemn affirmation as
: w

under:-
1. That I am arrayed as Respondent no. 7 in the present petition and am
well conversant with the facts and circumstances of the present case

and hence am competent to swear this Affidavit.

2. That I have gone through the contents of the Petition and in reply
thereto at the very threshold denies each and every allegations made

in the Petition except those which are specifically admitted. -

3.  That the present petition is a glaring example of the abuse to the

process of law as the same has been filed with ulterior motives and
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for a legitimate venture, which apart from generating Government

Revenue will also provide employment opportunities to more than

15 individuals.

That it is pertinent to mention herein tﬁat the upcoming Petrol Pump
is fully compliant with the guidelines as laid down by this Hon’ble
Tribunal, being the criteria/conditions as laid down by CPCB vide
O.M. dated 07" January 2020 read with Notification dated 05%
October 2021 issued by Government of Uttarakhand and also other
local rule and regulations. The same also fulfills and complies with

Additional Safety Measures as mandatorily detailed out in Circular

‘dated 0.9th September 2024, issued by Petroleum and Explosives

Safety Organisation, Government of India. The same is evident
from the and No Objection Certificate dated 07" January 2025
issued on 09" January 2025 granting permission to the answering

respondent to setup the Petrol pump at site.

That no concerns or objections has been raised by any of the
concerned department [such as Fire, PWD, Pollution, Police,
Traffic, DSO, SDM, and MDDA] after carrying out thorough
inspections including the purported concerns highlighted in
complaint letters from Mr. Roshan Joshi. Further An affidavit
affirming adherence to CPCB guidelines dated 14™ March 2024 and

30" October 2024 also stands submitted with the office of District

Magistrate.

That even .the Uttarakhand Pollution Control Board, Dehradun in its
Affidavit dated 27" September 2024 filed before this Hon’ble

p %WY \Tflbunal has stated that as per their site Inspection Report the
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proposed Petrol Pump fulfills the distance related standards subject
to the compliance of prescribed additional safety standards of PESO.

That the total land area admeasuring 1.5 Acres in Khasra No. 447,
MI, RO on Dharampur to Maldevta Road," Raipﬁr Dehradun,
‘Uttarakhand — 248001, belongs to the family of answering
respondent. The initial layout for setting up Petrol Pump was
admeasuring 20 sq. mtrs. x 30 sq. mtrs. and that the revised layout
for setting up Petrol Pump is now admeasuring 26 sq. mtrs. [Front]

x 55 [Depth] sq. mtrs., which is bounded as under:
East:  Own property.

West:  22-meter-wide Maldevta Road [50 meters from the

Khalangaa canall.

North: Filling point to school boundary: 65 meters

[ Dispensing unit to school boundary: 40 meters).

South: Rajkiya Pashu Chikitsalya is 35 meters from dispensing
unit. [Animal Dispensary adjacent to Retail Outlet is an
abandoned Building since the year 2019 and the same
is moved to Rajkiya Pashu Chikitsalyal.

The retail outlet selection was conducted via the advertisement
method www.petrolpumpchayan.com, which is a transparent and
well-established process followed by Oil Marketing Companies
(OMC:s). Before issuing advertisements, OMCs perform extensive

research to assess fuel consumption needs and analyze the

4,A,‘;::,avallab111ty of nearby fuel outlets to ensure optimal service coverage.

ufni:h '"\'n.(\)ﬂ Corporation Ltd. published an advertisement [categorized

‘_ Applicant] specifically for a location within Municipal
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Limits of Dehradun, spanning from Shiv Mandir/Raipur Chowk
towards Maldevta on Theva-Maldevta Road.

Following verification of all documents and fulfillment of the
necessary and legal requirements, answering respondent was
provisionally selected (being the sole applicant) and was issued a
Letter of Intent (LOI) dated 13" December 2023, by the Indian-Oil
Divisional Office Dehradun. As per the standard procedure, No
Objection Certificate (NOC) was sought from  the District

Administration before establishing the retail outlet to ensure all

necessary environmental and legal requirements are met during the

setup process.

That based on the Original Site/Layout Plan, No Objection was
applied for with District Magistrate Office, who after thorough
Inspections and departmental reports, issued an NOC dated 06™ June
2024 with conditions on compliance with guidelines, including

CPCB criteria for water bodies and safety measures prescribed by

PESO.

That being a law-abiding citizen, in light of the specific instruction

Jissued by District Magistrate to maintain a 50-meter distance from

the dispénsing unit to any water body necessitated revisions to the
layout and that a formal request for layout modification was
submitted to the Chief Manager, Retail Sales, Indian Oil Corporation
td (IOCL). The revised layout plan with updated dlmensmns 26

That the revised layout plan was submitted with District Magistrate
Office, who on 14" Qctober 2024 directed the District Supply
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Officer (DSO) to scrutinize the updated layout. The same was
reviewed and a report from the Supply Inspector (Petroleum) was

.submittgd after a site visit on 18.10.2024.

13. That the revised layout was signed and approved by the District
Supply Office on 21.10.2024 and subsequently by the Addl. District
Magistrate on 06.11.2024. The No Objection Certificate was
uploaded on LSDA Portal and thereafter the No Objectioﬂ
Certificate dated 07" January 2025 was issued on 09" January 2025

confirming compliance with all guidelines.

14. That as per Clause H of O.M. dated 07" January 2020, sitting criteria
for Petrol Pum New Retail Outlets shall not be located within a radial
distance of 50 meters (from fill point/dispensing units/vent pipe

‘whichever is nearest) from schools, hospitals (10 beclis and above)
and residential areas designated as per local laws. The said clause
further provides for that in case of constraints in providing 50 meters
distance, the retail outlet shall implement additional safety measures
as prescribed by PESO. However, in no case distance can be less

than 30 meters.

15.  That in terms of the Notification dated 05™ October 2021 issued by
Government of Uttarakhand, the minimum distance to be maintained
between the filling station and from river, drain, reservoir,

underground source, spring etc. is 50.0 meters.
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17. That the Applicant has allegil that there is violation of the above
norms and that the New Petrol Pump Retail Outlet is breaches the
distance as defined by the regulations. The ostensible claim of the
applicant is premised on the basis that the distance betWeen the New

Petrol Pump and:
i.  Saigrace Academy International Raipur School.is 38 meters
il. Veterinary Hospital is 7 meters

iii. Canal located at a distance of 21 meters.

18. That in terms of the guidelines, the site is question under the new
Site/Layout Plan for setting up the Petrol Pump New Retail Outlet
meets all the sitting criteria and all the requirements are duly met by

the answering respondent.

Response to the Purported Allegation of Breach of Distance between
the School and the Petrol Pump |

19. That in the existing current revised (New) layout plan Distance from

'Saigrabe Academy International Raipur School is as under:

i.  Distance from the School Building to the dispensing' unit of the
retail outlet is 90 meters, thus exceeding the minimum

requirement of S0 meters as per guidelines;

ii. Distance from the School Boundary to the Filing Point of the
/ %& oath"é”@ 1 outlet is 65 meters, thus exceeding the minimum

ent of S0 meters as per guidelines;

IOHIT KUMAR £
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requirement of 30 meters as per guidelines when PESO-

prescribed safety measures are implemented

Though as mandated additional safety measures as prescribed by
PESO [including Additional Safety measures as mandatorily
detailed out Circular dated 09" September 2024, issued byh
Petroleum and Explosives Safety Organisation, Government of

India] shall/have been taken.

Response to the Purported Allegation of Breach of Distance between
the Canal and the Petrol Pump |

20.

That in the existing current revised layout plan Distance from Canal

- Khalanga Nahar and the dispensing unit is more than 50 meters,

which is permissible with additional measure. It is submitted that
Khalanga Nahar, flows on the opposite side of the proposed retail
outlet site and the same is covered with Hume pipes thus making it

less accessible or exposed.

Response to the Purported Allegation of Breach of Distance between

the Veterinary Hospital and the Petrol Pump

21.

That though under the guidelines specific reference is to hospitals
with 10 beds or more, which on plain reading manifestly makes it

clear that the same is intended for human healthcare and that Rajkiya

‘Pashu Chikitsalya does not fall within this category. However, the

veterinary hospital mentioned ie. Rajkiya Pashu Chikitsalya is
situated at a distance of 35 meters, which is more than 30 meters
1 adhering to the criteria and further No Objection has been given
X hief Veterinary Officer of Rajkiya Pashu Chikitsalya.
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22. That the proposed retail outlet is situated on an open piece of land
admeasuring 1.5 Acres owned and used by the family of the
answering respondent for their personal use. There are no designated
residential areas in the immediate vicinity. Furthermore, the land
plot between the school boundary and the retail outlét is proposed
for commercial development, further ensuring that the retail outlet's
placement aligns with zoning and safety requirements. Thus, the
location of the proposed retail outlet is fully compliant with the
CPCB guidelines, ensuring safety and adherence to prescribed

norms.

~ 23.  That another purported violation/breach sought to alleged by the
Applicant is with respect to the regulation of the traffic on the road
where the New Retail Outlet is to be setup. It is submitted that the
same is nothing but another glaring example of haste to somehow
create obstacles in as much as on the bare reading of the relevant
regulation/clause of the relevant notification it is apﬁarent that the
same is not applicable to the facts of the presenf case as detailed in
clause 7.14 (I1) 3 of the Notification dated 05" October 2021. Going
ahead though not required, even report from the Traffic Department
was sought for, who after carrying out the thorough inspection have
given a Traffic Viability report dated 31% December 2024 wherein
No Objection has been raised by the Traffic department to the
opening of the Petrol Pump.

24. That the purported grounds as alleged to be raised by the Applicant |
in the petition are misconceived and are specifically denied. It is

= submitted that t i titi he alleged. grounds

/’ﬁe Y he entire petition and the alleged g are
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in para 4.1 to 4.34 are incorrect, wrong and are denied. It is submitted

that the submissions made above may be read as part and parcel to

the present para under reply and are not being reproduced herein for

sake of brevity.

4.1

4.2
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That the contents of corresponding Ground/Para 4.1 of the
Application are incorrect, wrong and denied. It is denied that
for want of knowledge that despite representation and
complaints filed by the Application with all relevant
respondent-government authorities, no action. taken by any of
the Respondents and petrol pumps are being constructed in
gross violation of the CPCB guidelines, as being alleged by
Applicant. It is submitted that even otherwise the ostensible
representation/complaint is false, frivolous and baseless being
made only to harass the answering respondent, as all the
requirements for opening the Proposed Petrol Pump under
various guidelines are being duly complied with by the

answering respondent.

That the contents of corresponding Ground/Para 4.2 of the
Application are incorrect, wrong and denied. It is denied that
since the Proposed Petrol Pump is sought to be established in
an ‘residential area’ by the Mussoorie Dehradun
Development Authority, thus the same is in violation of the
CPCB. Guidelines and Notification dated. '05.10.2021, as

being alleged by applicant. The Provisional Permission has

S already been issued by the MDDA and the application is
Lp ding consideration with the Authority. It is submitted that

th CPCB guidelines doesn’t bar opening up of the Petrol

fump in the residential area but only put in place additional

=

/

487




488

~ safety meésures, which have been duly met by the answering
respondents. It is submitted that the concerned authorities
have granted necessary permissions and 'approvals after
examining the case and as such the purported allegation of the

application is baseless.

4.3 That the contents of corresponding Ground/Para 4.3 of the
Application are incorrect, wrong and denied. It is denied that
the Proposed Petrol site is within 50 meters of a school named
‘Saigrace Academy International” on the southern side and
therefore in violation of the CPCB Guidelines and
Notiﬁcation dated. 05.10.2021. Letter dated 02.02.2024 from
the Uttarakhand Pollution - control Board - bearing no.
UKCPB/ROD/CA—I11/2023-24/4697-1909; is a matter of
record and anything contrary thereto is denied. Itis submitted
that in terms of the guidelines, the radial distance between the
nearest Fill point/Dispensing Units/ vent pipe, of the Proposed
Petrol Pump from the existing school is 50 meters, however
the said rules also provide for opening/setting up Petrol Pump
at o distance of less than 50 meters with additional safety
measures to be implemented as prescribed by PESO but
cannot be less than 30 meters. It is submitted that in the
present case distance between the dispensing unit of the
proposed retail outlet and the nearest school building i.e.
Saigrace Academy International is 90 metors_, which exceeds
the prescribed 50-meter limit. Even when ‘measﬁring from the

,///ﬁ,%.
/,
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additional safety measures as prescribed by PESO have been
taken for enhanced safe'ty. Thus, the allegation of the
applicant of Retail Outlet being setup in violation of distance

from school is totally misconceived.

4.4 That the contents of corresponding Ground/Para 4.4 of the
Application are incorrect, wrong and denied. It is denied that
Proposed Petrol Pump site is within 50 meters of the State
Animal Hospital on the northern side. Letter datéd 02.02.2024
from the Uttarakhand Pollution Control Board bearing no.
UKCPB/ROD/CA-111/2023-24/4697-1909, is a matter of
record and anything contrary thereto is denied. As per
guidelines, the radial distance between the nearest Fill
point/Dispensing Units/ vent pipe, of the Proposed Petrol
Pump from the existing Hospital (10 beds and above) is 50
meters is provided for, however the said rules also provide for
opening/setting up Petrol Pump at a distance of less than 50
meters with additional safety measures to be implemented as
prescribed by PESO but cannot be less than 30 meters.
Without prejudice that the said proximity is to be read for

Hospitals catering to Human Healthcare but even otherwise in
the present case, distance between the two is 35 meters, which

is more than the stipulated area of 30 meters.

4.5 That the contents of corresponding Ground/Para 4.5 of the
Application are incorrect, wrong and denied. It is denied that

with the establishment of a petrol pump at the proposed site,

schools or hospitals would be allowed to operate or be

'r::':%':‘\
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area, as being alleged by applicant. It is submiitted that the
proposed retail outlet is situated on an open piece of land
owned and used by the family of the answering respondent for
their personal use. There are no designated residential areas in
the immediate vicinity. Furthermore, the land plot between
the school boundary and the retail outlet is proposed for
commercial development, further ensuring that the retail
outlet's placement aligns with zoning and safety requirements.
Thus, the location of the proposed retail outlet is fully
compliant with. the CPCB guidelines, ensuring safety and
adherence to prescribed norms, purported‘apprehensions' of
the Application are baseless and are only bei‘rlg ostensibly
highlighted/projected in a skeptical manner with ulterior

motives.

That the contents of corresponding Ground/Para 4.6 of the
Application are incorrect, wrong and denied. It is denied that
the Proposed Petrol Pump site is at a very busy crossing which
would create isslues relating vehicular traffic in the area. on
the bare reading of the relevant regulation/clause of the
relevant notification it is apparent that the same is not
applicable to the facts of the present case as detailed in clause
7.14 (I1) 3 of the Notification dated 05" October 2021. Going
ahead though not required, even report from the Traffic
Department was sought for, who after carrying out the
thorough inspection have given a Traffic Viability report
dated 31 December 2024 wherein No Objection has been

T
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That the contents of corresponding Ground/Para 4.7 of the
Application are incorrect, wrong and denied. It is denied that
the Proposed Petrol Pump site is situated within 50 meters of
a waterbody i.e., a canal on the western which poses a serious
threat of a contamination and is in blatant violation of the
CPCB Guidelines mentioned hereinabove. In the present case,
water canal, Khalanga Nahar, flows on the opposite side of
the proposed retail outlet site and the same is covered with
Hume pipes thus making it less accessible or exposed.
However, being a law-abiding citizen, to adhere to the water
body distance guidelines and to comply with the conditional
NOC issued by the District Magistrate, requested Indian Oil
Corporation Limited (IOCL) to modify the initial layout plan.
It is pertinent to mention that the original plot size was 20 x
30 meters, which now stands revised 26 x 55 meters with a
new layout with an increased plot size, ensuring adequate
distance between the covered canal and the dispensing unit
which is more than 50 meters. These adjustments were made
proactively to comply with all necessary environmental and
safety criteria and commitment of the answering respondent
to adhering to the guidelines ensuring that the retail outlet is
established in full compliance with legal and environmental

standards.

4.8 —4.10. That the contents of corresponding Ground/Para 4.8,

» co/‘ structed in a manner such that the entry / exit of the

Proposed Petrol Pump at a site which is situated at a distance
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of less than 100 meters fim the nearest crossing/ T- junction
/ intersection. It is denied that the proposal to establish the
petrol pump at the proposed site is in contravention of the
notification dated 05.10.2021 which clearly state that there
must be a minimum distance of 100 meters between the entry
/exit of filing stations from any crossing / T-junction or
intersection. It is denied that Proposed Petrol Pump site is at
a very busy crossing which would create issue relating to
vehicular traffic in the area as the said site is located in a
densely populated residential area. on the bare reading of the
relevant regulation/clause of the relevant notification it is
apparent that the same is not applicable to the facts of the
present case as detailed in clause 7.14 (I) 3 of the Notification
dated 05™ October 2021. Going ahead though not required,
even report from the Traffic Debartment was sought for, who
after carrying out the thorough inspection have given a Traffic
Viability report dated 31% December 2024 wherein No
Objection has been raised by the Traffic department to the
opening of the Petrol Pump.

4.11. That the contents of corresponding Ground/Para 4.11 of the

Application are incorrect, wrong and denied. It is not denied

that the general activity of operating pumps causes serious

environment concern as well safety risks to the residents and

~ therefore must be done only in the strictest compliance with

W ' Tis, safety and environmental norms. It is however denied that the

i ,3’/ |;4OHIT KUMAR ALCAL
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1 roposed Petrol Pump poses a grave danger and should be

ﬂ/ ,
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being false and frivolous are vexatious and baseless. It is
reiterated that the retail outlet's compﬁance with safety and
environmental standards has been verified through multiple
layers of scrutiny, including submission of affidavits and
revisions to the layout plan to meet criteria and that the Petrol
Pump New Retail Outlet is well in conformity with the
guidelines as issued by this Hon’ble Tribunal as encompassed
in OM. dated 07" January 2020 of CPCB read with
Notification dated 05" October 2021 issued by Government

of Uttarakhand, and also other local rule and regulations.

4.12 — 4.13 That the contents of corresponding Ground/Para 4.12
and 4.13 of the Application are incorrect, wrong and denied.
That the grounds do not relate to the answering respondent
and as such needs no reply. It is however submitted that all
the guidelines and norms as framed under various polices,
notifications etc. are being duly complied with and that the
proposed Petrol Pump duly meets all the criteria parameters
pursuant to which all the concerned authorities have granted
necessary permissions and approvals. The present Petition is
nothing but glaring example to abuse to process of law being
filed with malafide intentions at behest of the competitors who

do not want the Petrol pump to be set up at the proposed site.

4.14 — 4.18. That the contents of corresponding Ground/Para 4.14

to 4.18 of the Application are incorrect, wrong and denied.

N@,;% That the order dated 22.07.2019 in OA No. 31 of 2019 and
,\A‘E;'H#%f,(f 03 }\ N r)\ OA No. 86 0f 2019 of this Hon’ble Tribunal as well as CPCB
h > ,/ Guidelines dated 07.01.2020 and the clarification dated
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is denied. It is not denied that the CPCB Guidelines are
applicable to the petrol pump proposed to be constructed at
Khasra no. 447 Mi, Village Raipur, Tehsil - Dehradun,
District — Dehradun, it is however specifically denied that the
construction of a retail outlet at the Proposed Petrol Pump site
is in violation of the CPCB Guidelines inasmuch as they d;)
not maintain the prescribed distance from residential
premises. It is denied that said plots of land wherein the petrol
pump is being set up are in residential areas of Dehradun
according to the Master Plan within an impermissible distance
of residential premises. The Provisional Permission has
already been issued by the MDDA and the application is
pending consideration with the Authority.

4.19 — 4.22. That the contents of corresponding Ground/Para 4.19
- to 4.22 of the Application are incorrect, wrong and denied. It
is submitted that all the CPCB Guidelines and orders of this
Hon'ble Tribunal are being duly complied with in opening the
Proposed Petrol Pump. It is denied for want of knowledge of
the answering respondent that the other Respondents have not
acted upon the representations of the Applicant, it is however
pertinent to mention herein the concerned authorities have
granted necessary permissions and approvals after examining
the case and CPCB guidelines are being duly met in setting up
the proposed Petrol Pump. It is denied that larger public

interest and environmental safety are at stake in an

MOH!TKU\MXR D ,
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this Hon'ble Tribunal and in violation of the CPCB
Guidelines, as being alleged by applicant. It is submitted that

the allegations apart from being false and frivolous are

vexatious and baseless.

That the contents of corresponding Grounds/Para 4.23 to 4.34 are
premised on the Conditional NOC dated 06™ June 2024, which after
revised laYout Plan and upon issuance of NOC dated 07™ January
2024 stands superseded and as such the allegations/purported
grounds stated in the said paras apart from being incorrect, wrong
have become meritless and even otherwise are denied. It is submitted
that the allegations of the applicant apart from being false and
frivolous are vexatious and baseless. It is submitted that even earlier
there was no violation and in anyways after the issuance of the NOC
‘dated 07™ January 2025 [uploaded on LSDA] the earlier NOC dated
06™ June 2024 stood superseded. that the upcoming Petrol Pump is
fully compliant with the guidelines as laid down by this Hon’ble
Tribunal, being the criteria/conditions as laid down by CPCB vide
O.M. dated 07™ January 2020 read with Notification dated 05"
October 2021 issued by Government of Uttarakhand and also other
local rule and regulations. The same also fulfills and complies with
Additional Safety Measures as mandatorily detailed out in Circular
dated 09" September 2024, issued by Petroleum and Explosives
Safety Organisation, Government of India. The same is evident

from the and No Objection Certificate dated 07" January 2025

'issued on 09" January 2025 granting permission to the answering
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present para under reply and are not being reproduced herein for

sake of brevity.

4.23 — 4.24 That the contents of corresponding Ground/Para 4.23 to
4.24 of the Application are incorrect, wrong and denied. It is
denied that the conditional ‘No — Objection Certificate’ was
given by respondent no. 5 without taking into consideration
the violation of CPCB Guidelines. It is denied that the
Conditional NOC dated 06" June 2024 was Premature as the
map of the Proposed Retail Outlet has not been approved by
MDDA. 1t is reiterated that the Provisional Permission has
already been granted by MDDA and that the application is
pending with MDDA for approval. It is reiterated that the
Proposed Retail Outlet meets all the distance criteria
including distance from the school as well as Water Canal as
detailed above and that all the allegation of the Applicant are
false and frivolous. It is submitted that the-allegations of the
applicant apart from being false and frivolous are vexatious
and baseless. It is submitted that even er_:trlier there was no
violation and in anyways after the issuance of the NOC dated
07" January 2025 [uploaded on LSDA] the earlier NOC dated
06™ June 2024 stood superseded.

4.25-4.29 That the contents of corresponding Ground/Para 4.25.
to 4.29 of the Application are incorrect, wrong and denied. It

is denied that the respondent no. 5 has granted NOC to

~ respondent no. 6 on basis of the Letter of Interest dated 13

’ fo‘j'i:_i:j@ecember 2023 and is further denied that the land parcel is

L] \ .
}r'j%t clearly identifiable and demarcated. It is submitted that

)

riot only is the land parcel completely demarcated and
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identifiable from which theqdistance is being calculated but
the No Objection sought by respondent no; 6 from respondent
no. 5 was with respect to the entire Khasra in which the land
for PrOposed Retail Outlet is situated. It is submitted that the
allegations of the applicant apart from being false and
frivolous are vexatious and baseless. It is submitted that the
submissions made above may be read as part and parcel to the
present para under reply and are not being reproduced herein

for sake of brevity.

4.30 — 4.31 That the contents of corresponding Grbund/Para 430 to
4.31 of the Application are incorrect, wrong and denied. It is
denied that the conditional ‘No — Objection Certificate’ was
given by respondent no. 5 without taking into consideration
the distance with respect to the State Animal Hospital and the
residential area with the Proposed Retail Outlet. It is reiterated
that the Proposed Retail Outlet meets all the distance criteria
including distance from the State Animal Hospital as well as
meeting the criteria of residential area as detailed above and
that all the allegation of the Applicant are false and frivolous.
It is submitted that the allegations of the applicant apart from
being false and frivolous are vexatious and baseless. It is
submitted that the submissions made above Amlay be read as
part and parcel to the present para under reply and are not

being reproduced herein for sake of brevity.

4 34 That the contents of corresponding Ground/Para 4.32

| X .34 of the Application are incorrect, wrong and denied. It
nied that the conditional ‘No — Objection Certificate’ was

g-lven by respondent no. 5 without taking into consideration

=
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90
the minimum distance between the entry/exit of the filling
station and crossing/T-junction or intersection. It is further
denied that the Proposed Petrol Pump site is at a very busy
crossing which would create issues relaﬁng to vehicular
traffic in the area as the said site is located in a densely
populated residential area. It is further denied that the
Conditional NOC has been granted without taking into
consideration that with the establishment of the Proposed
Retail Outlet no schools or hospitals would be allowed to
operate or be further developed/established in the vicinity
which would gravely prejudice the persons living in this
populated area, as being alleged by Applicant. It is submitted
that the allegations of the applicant apart from being false and
frivolous are vexatious and baseless. It is reiterated that no
concerns or objections has been raised by any of the
concerned department [such as Fire, PWD, PbllUtion, Police,
Traffic, DSO, SDM, and MDDA] after carrying out thorough
inspections including the purported concerns highlighted in
complaint letters from Mr. Roshan Joshi. Further An affidavit

'afﬁrming adherence to CPCB guidelines dated 14™ March

2024 and 30" October 2024 also stands submitted with the
office of District Magistrate. It is reiterated that on the bare
reading of the relevant regulation/clause of the relevant
notification it is apparent that the same is not applicable to the
facts of the present case as detailed in clause 7.14 (II) 3 of the
Notification dated 05™ October 2021. Going ahead though not

{\m\kequlred even report from the Traffic Department was sought
AL \ f , who after carrying out the thorough inspection have given

Ca Trafﬁc Viability report dated 31% December 2024 wherein
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2
No Objection has been raised by the Traffic department to the
opening of the Petrol Pump. It is submitted that the
submissions made above may be read as part and parcel to the
present para under reply and are not being reproduced herein

for sake of brevity

25. That apart from the answering respondent, Indian Oil Corporation
Limited, and the District Magistrate have worked collaboratively to
ensure that all guidelines are fully complied with. It is reiterated that
the retail outlet's compliance with safety and environmental
standards has been verified through multiple layers of scrutiny,
including submission of affidavits and revisions to the layout plan to
meet critetia and that the Petrol Pump New Retail Outlet is well in
conformity with the guidelines as issued by this Hon’ble Tribunal as
encompassed in O.M. dated 07 Jamiary 2020 of CPCB read with
Notification dated 05" October 2021 issued by Government of

Uttarakhand, and also other local rule and regulations.

i. New Letter of Intent issued by Indian Oil Corporation dated
09" September 2024 is annexed herewith as Annexure R7/1.

ii. Letter from Indian Oil Corporation to District Magistrate
dated 09" September 2024 is annexed herewith as Annexure

R7/2.

iii. Khasra No. 447, DM Endorsed Layout Plan is annexed

herewith as Annexure R7/3.

New Additional Safety Measures dated 09" September 2024

Oath Co
‘\“e myxs
%2251 No 19/70;;3\\ %

2 M(\wWUMARBNSM '> annexed herewith as Annexure R7/4.
=1 fand Hmnt mut é'_




v. Traffic Report dated 31% December 2024 issued by is annexed

herewith as Annexure R7/5.

vi. Affidavit given by answering respondent to District
Magistrate dated 14™ March 2024 is annexed herewith as
Annexure R7/6.

vii. Affidavit given by answering respondent to District
Magistrate dated 30" October 2024 is annexed herewith as
Annexure R7/7.

viii. No Objection Certificate dated 07™ January 2025 issued on
09™ January 2025 is annexed herewith as Annexure R7/8.

26. That in view of the above it is respectfully submitted that the present

petition is devoid of merits and is liable to be -dismissed with

exemplary cost on the Applicant for abusing the procéss of law.

i n,pdep TWAG s 51 DEPONENT
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Veriﬁed at New Delhi on this day of January 2025 that the contents
of the above affidavit are true to my knowledge and no part of it is false

and nothing has been concealed therefrom.
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Indian Qil Indian Oil Corporation Limited
Marketing Division Dehradun Divisional Office :
25 Nimbuwala, Garhi Cantt, Dehardun,
Uttarakhand-248003
Tel: 01352750208, 2750110
Fax: 0135-2750111

Ref: R/2023/IN001652/UTK/000015/1505/00015

Date: 13.12.2023
To,
ASHISH RAJVANSHI

- S/0 SHRI JAI KISHORE RAJVANSHI

CHAKKI NO. 4, RAIPUR
DEHRADUN UTTRAKHAND 248008

Dear Sir/Madam,

Sub: Proposed MS/HSD B Site Retail Outlet Dealership at L.ocation:
WITHIIN MUNICIPAL LIMIT OF DEHRADUN FROM SHIV
MANDIR / RAIPUR CHE)WK TOWARDS MALDEVTA ON THEVA-
MALDEVTA ROAD, District: DEHRADUN State: Uttarakhand

Category: OBC

We refer to our advertisement dated 28.06.2023 and your application
form No. IOC16974710453784 for the award of MS/HSD

e gl Gy
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Retail Outlet dealership at the above location and your provisional

selection as a Single Candidate on 19.10.2023.

Please be informed that by this Letter of Intent, we pfopose to offer you a
Retail Outlet dealership of Indian Oil Corporation Ltd. at

the above location on the following terms & conditions:-

1. You have offered a suitable piece of land admeasuring 1430 Sq.
Meter approx.; 26 Meter (frontage) X 55 Meter (depth) at
KHASRA NO.- 447 M1, Village RAIPUR, District: DEHRADUN,
State: Uttarakhand. as indicated by you in the application for the
development of the subject Retail Outlet. You have to make
available said piece of land and submit all relevant land documents
in respect of the same within 2 months from the date of this letter
for enabling Indian Oil Corporation Ltd. To prepare
layouts/applications for seeking the statutory approvals / licenses
so that the Retail Outlet can be developed, failing which this offer

is liable to be withdrawn.

2. For making the land available as required above, you will also
ensure that the land arranged by you is either regiétered in your
name or is leased to you for a minimum period as per the terms and

condition of advertisement.

o rype Copy.
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3.

2%

Indian Oil Corporation Ltd. shall prepare layouts/applications for
obtaining all statutory appfovals / licenses required for
development of the Retail Outlet on the plot of land offered by you.
You shall coordinate with the concerned statutory authorities for
issuance of all requisite NOCs / Statutory approvals / Licences

which are required for development of the Retail Outlet.

As and when advised by the Corporation, the site offered by you
including the entry/exit / acceleration / de-acceleration / service
road would be duly developed up to the road level by cutting/filling
(as applicable), with good earth/murrum, layer-wise compacted as
per standard engineering practices. You shall also construct
necessary retaining wall and compound wall of 1.5 meters height,
designed as per site conditions as per approval of Corporation as
committed under Clause 12(e)/11(e) of affidavit submitted by you
along with application. Kindly note that in case the site as offered
by you for putting up the Retail Outlet is not developed as per the
advice of the Corporation, this Letter Of Intent will be withdrawn

without any further notice.

You will provide at the Retail Outlet infrastructural facilities like
Permanent Sales Building (Including Public Toilet/Electric .

Room/Office Room/Store/Lube display,Paved RC

%WV
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Driveway,Buffer Strip/Approaches as per norms,Canopy & RVI as
per Corporation requirements, Yard Lighting,Compressor with
Mechanical/Electronic Air Gauge as mentioned in the Brochure
and after obtaining necessary clearances/approvals/licences as

applicable in each case.

Reg. Office: G-9, Ali Yavar Jung Marg, Bandra (East) Mumbai -

400051 (India) CIN: L 23201 MH1959 GOI 011388

%ﬂ Copy
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Ref: R/2023/IN001652/UTK/000015/1505/00015
Date: 13.12.2023

6. In addition. You will also provide the following basic facilities at

your cost at the Retail Outlet premises:-

a. Clean drinking water.
b. Free Air.
C. Clean toilet.

d. Telephone.

e. First aid kit with valid medicines.
f. Adequate illumination.
g. PUC facilities, wherever it is mandatory.

h. Other facilities as may be specified by the Corporation from

time to time.

7. Additional facilities (site specific) like Canopy, Service Station or

any other facility as may be decided by Indian Oil Corporation Ltd.

from time to time would also be required to be developed by you.
Further, in compliance of gazette notification dated 08.11.2019

which mandates provision of at least one alternate fuel facility in

T Typt CopY
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all new Retail Outlet commisioned post the said notification, you
will ensure the minimum provision of at least one single point EV
charging station conforming to standards and specification as
prescribed by Divisional Office of Indian Oil Corporation Ltd. at

the proposed site at your cost within the stipulated timelines.

Indian Oil Corporation Ltd. will provide storage tanks and pumps

and other facilities considered necessary at the Retail Outlet.

For the facilities that may be provided by the Corporation as
aforesaid, you will be required to pay license fee as may be decided
by the Corporatibon and applicable to you from time to fimé. At
present, the license fee (incl. GST) recoverable is Rs 196.51/- KL

for MS and Rs 163.76/- KL. for HSD

The corporation will not be held liable for any loss or damage on
account of delay that may be caused in providing you the facilities
mentioned above, whatever may be the cause of the failure or

delay.

You will ensure all financial and other arrangements for operating

the Retail Outlet dealership. In case you are unable to arrange

funds required for development of desired infrastructure and

facilities at the Outlet allotted and the working capital for operation
P

—rwr TYPL C@%’?
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12.

13.

32

of the Retail Outlet as mentioned in the Advertisement for the
location, this LOI can be withdrawn and you will have no

claim/damages whatsoever against Indian Oil Corporation Ltd.

You shall not induct any partner(s) in case of individual (s) nor
make any changes in the constitution of the partners as existing at
the time of application without approval of the Company, except
your spouse as per terms and conditions of Indian Oil Corporation

Ltd..

It will always be a basic condition for the award of MS / HSD
retail ouﬂet dealership that you shall be paying atténtion towards
day to day working of the dealership by personally managing the
affairs of the dealership you will give us a written undertaking to
this effect and shall not assign or part with the same to any other

person (s).

You will not be eligible for taking up ahy employment. If you are
already employed you will have to resign from the employment
and produce the letter of acceptance of resignation by the employer
before the issuance of Letter of Appointment by Indian Oil

Corporation Ltd.

Tu Type Cop
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16.

33
You will deposit with us a Demand Draft for Rs. 360000.00 drawn

on any scheduled bank in favour of Indian Oil Corporation Ltd.
payable at DEHRADUN towards Security Deposit (after setting off
Initial Security Deposit amount) at the time o issuance of
appointment letter after compliance of all the requirements of LOI.
Kindly note that the Security deposit will no carry any interest and
is refundable at the time of expiry of agreement between you and
the Corporation. However, if suc expiry of agreement is
consequent to proven adulteration/malpractice at the dealership,
this amount will be forfeited Moreover, this Corporation reserves

its right to adjust this amount towards any dues to it.

You will also remit an amount of Rs. 15.0 Lakhs towards Non-
refundable Fixed fee, by way of a Demand Draft for Rs 15.0 Lakhs
drawn on any scheduled bank in favour of Indian Oil Corporation

Ltd. payable at DEHRADUN within 15 days of receipt of NOC.

You will be notified by the Corporation, in writing, after the
facilities mentioned above are made available and are ready for
commissioning the dealership. Immediately on receipt of the above
notice from the Corporation, you shall obtain each and every

license necessary for operating your dealership as may be required

=
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Y

under any Central/State Govt. / Municipal or Local authorities for

the time being in force.

17.  1f we find that the progress made by you towards the above is not

to our satisfaction, this offer is liable to be withdrawn.

Ref: R/2023/IN001652/UTK/000015/1505/00015
Date: 13.12.2023

18.  Please note that you are required to fulfill the conditions with
regard to inducting Spouse as Co-owner in the dealership before

issuance of Letter of Appointment.

19.  This letter of intent will stand automatically withdrawn and

cancelled on the happening of any of the following events:-

a. In case you or any of your family members (as defined under
disqualification criteria of dealer selection guidelines)
receive anytime or have received a letter of intent for any
other "A/CC" site RO dealership or LPG distributorship
from our company or any other oil marketing company
either in your individual capacity or in partnership with any

other individual(s).
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b. In case you or any of your family member gets inducted as
partner or proprietor in "A/CC" site RO dealership or LPG
distributorship of our company or any other oil marketing

company.

C. If it is found that you have suppressed and/or misrepresented

any material facts in your application.

d. In case you are found to be convicted for any criminal/

economic offence involving moral turpitude.
e. In the event of death if you are an individual/partner.

In case you are not able to provide the land / develop facilities
within the specified time or fail to fulfill the terms & conditions of

LOI, then LOI can be withdrawn. In such situations Initial Security

- Deposit (ISD) would be forfeited The Initial Security Deposit

(ISD) would also be forfeited if you are unable to submit the total
bidding amount within th stipulated time or withdraw for any
reason, your selection would be treated as cancelled and LOI
withdrawn The LOI would also be withdrawn and selection
cancelled, if you are unable to submit the Non-refundable fixed fee

within th stipulated time. In such situations Initial Security Deposit

%Wﬂ

(ISD) would be forfeited.
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21.

22.

23.

36

You will not sell/lease/mortgage the said land to any third party
without the permission of Indian Oil Corporation Ltd. In writing,
so long as the Dealership Agreement is valid and Indian Oil

Corporation Ltd.'s facilities continue at the site.

In case of termination of/resignation from the dealership, within 3
months of disassociation from Indian Oil Corporation Ltd., you
will execute a lease or will sub lease the land together with
structures thereon to the company if the company so desires. for a
period not exceeding 30 years at normal yearly rental (excluding
Municipal Taxes) which shall not be more than 10% of the then
prevailing market value of the land and the structures standing

thereon.

This letter is merely a letter of intent and is not to be construéd as
a 'firm offer' of dealership to you. The dealership will be allotted to
you on your complying with the terms and conditions spelt out
herein above by issuance of appointment letter along with signing

of our standard dealership agreement between you and us.

Should you require any further details/guidelines, please get in touch with

our office at the address mentioned below:

—Tew ~Tyhe Copy
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1OC Dehradun Divisional Office

25, Nimbuwala, Garhi Cantt, Dehradun
Remarks:

LOI ISSUED VIDE REF. NO. ADMINISTRATIVE
APPROVAL/1505/SL01/2023-2024/120169, DATED 11.12.2023

APPROVED BY CGM(RS), UPSO-II

ON 13.12.2023 AND DIMENSIONS OF THE OFFERED PLOT
CHANGED VIDE APPROVAL REF NO. ADMINISTRATIVE

APPROVAL/1505/SL01/2024-2025/79515,

DATED 15.08.2024 APPROVED BY CGM(RS), UPSO-II IN VIEW OF

COMPLIANCE OF CPCB GUIDELINES.
Please acknowledge receipt of this letter.

Thanking you,

Yours faithfully
For Indian Oil Corporation Ltd.

Krishna Kumar Gupta

Divisional Retail Sales Head

T Ty pe Cﬂ/ﬁy
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Y W, O 248003 (FOVFS)
indian Ol Corporation Limited
Behradun Divisional Office: 25, Nimbuwala,

Garhi Cantt, Dehradun, Uttarakhand-248003
Tel : 0135-2750108, 2750110 Fax : 013‘5*2750111

oy fafasrt

keting Division’ ’\,am(} \,/') e
e O -
-~ e} d Px (W )
Ref : DDN DO/NRO/RAIPUR/2 i
DTD:- 09.09.2024
TC), : : B B : 'A‘v;llxgnlagl .%. ’ * ‘v P : L g
© The District Maglqtrate : R V) / SRR

Dehradun.
Uttarakhand.

SUB:- No Objection Certificate for Development of New Petroleum Class A/B Retail Outlet at
¢ Khasra No. 447Mi, Village - RAIPUR, Tehsil — DEHRADUN, District- DEHRADUN
) ~ (Uttarakhand) site offered by Shri Ashish Rajvanshis our letter ref no. DDN DO/NRO/RAIPUR

dt 03.01.2024 and your NOC letter ref no. 110/Sthapna dt 06.06.2024.

Sir,
With ref to our letter ref no. DDN DO/NRO/RAIPUR dt 03.01.2024, NOC is issued for the

subject offered land for development of New Petroleum Class A/B Retail Outlet at Khasra
No. 447Mi, Village — RAIPUR, Tehsil & Dist — DEHRADUN.

As advise in the NOC, 8 copies revised Iayo‘ut drawing which is meeting the CPCB guidelines

for siting up of new Petrol Pump is being submitted for your kind persual. The approved
layout drawings may kindly be forwarded to this office duly signed and stamped.

In case of any clarification Ms Ilina Choudhary, Mgr(RS), Dehradun East RSA may be
contacted on his mobile no. 9871702661 & LOI Ho!der Shri Ashish Rajvanshi on
9012019064, '

( Thanking You,

Yours faithfuily,
For/Indian Oil Corporation Ltd, (MD)

09 ‘ “

’6 Divisional Retail Sales Head

gofiga sratera @ sh—9, Irep wraw ST wwf, (qd). grag — 400051 (sRE)
~ Reg, Office.: G-9, All Yavar Jung Marg, Bandra (East) Mumbai-400051 (India)
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S indian Oil Corporation Limited
ﬁg?fﬂ?‘j\jﬁ ‘ Dehradun Divisional Office: 25, Nimbuwala,
Company Garhi Cantt, Dehradun, Uttarakhand-248003
T - : Tel : 0135-2?50108, 2750110 Fax : 0135-2750111

wketing Division

Ref : DDN DO/NRO/RAIPUR/2
DTD:- 09.09.2024

To,

The District Magistrate,
Dehradun,
Uttarakhand.

SUB:- No Objection Certificate for Development of New Petroleum Class A/B Retail Outlet at
Khasra No. 447Mi, Village - RAIPUR, Tehsil ~ DEHRADUN, District- DEHRADUN
(Uttarakhand) site offered by Shri Ashish Rajvanshi, our letter ref no. DDN DO/NRO/RAIPUR
A dt 03.01.2024 and your NOC letter ref no. 110/Sthapna dt 06.06.2024.

Sir,

With ref to our letter ref no. DDN DO/NRO/RAIPUR dt 03.01.’2024, NQC is issued for the
subject offered land for development of New Petroleum Class A/B Retail Outlet at Khasra
No. 447Mi, Village ~ RAIPUR, Tehsil & Dist — DEHRADUN.

As advise in the NOC, 8 copies revised layout drawing which is meeting the CPCB guidelines
for siting up of new Petrol Pump is being submitted for your kind persual. The approved
layout drawings may kindly be forwarded to this office duly signed and stamped.

In case of any clarification Ms Ilina Choudhary, Mgr(RS), Dehradun East RSA may be
contacted on his mobile no. 9871702661 & LOI Holder Shri Ashish Rajvanshi on
9012019064.

Thanking You,

(, | ' Yours faithfully,
For/Indian Qil Corporation Ltd. (MD)

9.

A4 Divisional Retail Sales Head

Yofigga Brafad : Sf—9, arelt amaR ST arf, (qd). g=g — 400051 (w=a)
Reg. Office.: G-9, All Yavar Jung Marg, Bandra (East) Mumbai-400051 (India)
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{Formerly- Department of Explosives)
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All communications inended  for “A™ Black, 3" Floor, CGY Complen.

this Office should he addressed 10 the A Bew, A919T - 440 006 (HeT)

‘Chief Controfler of Lxplosives” and ! ~

NOT to him by name. ) Seminary Hills, Nagpur— 440006

FE&AT No. C.VII3)125/Circular/Petrolenm
¥/ dated 09/09/2024

CIRCULAR

Sub: Additional safety measures for setting up of new petroleum service
station — reg.

As per CPCB guidelines dated 07.01.2020 for setting up of new petrol pumps,
new retail outlets shall not be located within the radial distance «of 50 meters (from fill
point/ dispensing units/ vent pipe whichever is nearest) from schools, hospitals (10
beds and above) and residential area designated as per local laws. In case of
constraints in providing 50 meters distance, the retail outlet shall implement additional
safety measures as prescribed by PESO. In no case the distance between new retail
outlet from school, hospitals (10 beds and above) and residential area designated as
per local laws shall be less than 30 meters.

In view of the Directions of CPCB, the following additional safely measures
shall be complied for setting up new petroleum service stations near residential areas,
hospitals (10 beds and above) and schools within 30-50 meter radius.

1. The proposed petroleum service station shall be provided with minimum 2
meters high RCC/solid brick masonry boundary wall of 230 mm thick on the
sides of proposed petroleum retail outlet facing the school. hospital (10 beds &
above) and residential area designated as per Local Laws.

2. All underground tanks shall be in concrete pit in the proposed petroleum
service station, ’

3. The tanker unloading platform shall preferably be located opposite to the side
of the petroleum service station facing the school/residential area/hospitals (10
beds and above). ‘

4. No Refuller loading or parking arrangement shall be allowed in the proposed
petroleum service station.

HPage
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These additional safety measures are approved by DPHT vide Explosives
Section OM No. P-13033/100/2024-EXPLOSIVE dated 7" August 2024 (copy

enclosed).
Y ours f3 it})\fully.
i’:ww'%;‘\} R
( P.Kdmar)

Chief Controller of Explosives

Encl : Asabove

To
All Stake holders for Petroleum Service Stations.

Copy to:

1. Explbsives Section DPIIT: w.r.t. Explosives Section OM No. P-13033/100/2024-
EXPLOSIVE dated 7" August 2024,

2. All PESO Circle /Sub-Circle offices.

2|Page
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OFFICE OF THE TRAFFIC INSPECTOR DISTRICT

DEHRADUN
No. TI-(Report) 03/2024 Date- 20t December, 2024
To
The Superintendent of Police Traffic
District-Dehradun
Sir,

In the reference of the letter no. STSSP-02 (NOC)/24

dated 16.12.2024 of Senior Superintendent of Police in

_continuation of the office letter no. 160/Administrative

Act/ Establishment/ 2024 dated 16.12.2024 of District
Magistrate Dehradun and your endorsed order SP(T)-7 66(ST
SSP)/24 dated 17.12.2024 which is regarding provision of
on-site inspection report of Traffic Police for setting up of
retail outlet of Indian Oil Corporation Limited on land
Khasra number 447 m, village Raipur, Tehsil Sadar, District

Dehradun.

Sir, In the course of the above investigation, I, the
traffic inspector, conducted a ground inspection of the land

proposed for petrol pump and parking, in which the land in




hs

question is Khasra No. 447 m, located in village Raipur,
Tehsil Sadar, District Dehradun, it is at a distance of 03 km
from the National Highway. The distance of its parking place
is 55 meters. The total area of this land is 1500 square
meters. Its width is 27 meters and depth is 55 meters. At
present, due to the presence of a link road at the said place,
the traffic flow is low and there is no disruption in traffic

due to the construction of the petrol pump.

Sir, alongwith the above report, a No Objection
Certificate is recommended on the following conditions for
construction of retail outlet of Indian Oil Corporation
Limited on land Khasra No. 447 m in village Raipur Tehsil

Sadar District Dehradun.

Terms and Conditions:-

1. No vehicle will be parked on the main road outside the

gate of the said petrol pump.
2. During the construction of the said petrol pump, all

the rules under the MV Act will be followed.

YW “Saslitie/ Copy
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During the construction of the said petrol pump, the
owner of the petrol pﬁmp will be responsible for any
road accident/untoward incident.

During the construction of the said petrol pump, speed
limits and warning boards will be installed on both
sides of the road.

Before the construction of the said petrol pump,
rumble strips will be installed on both sides ‘of the
road.

In case of violation of the above conditions, the

permission will be automatically considered cancelled.

Sd/-
Vikas Semwal
Traffic Inspector, Dehradun

“TYuL “womelatee/ C)é%y
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: AFFIDAVIT

BEFORE THE DISTRICT MAGISTRATE
DEHRADUN

Page 1-7

MOST RESPECTFULLY SHOWETH:
I Ashish Rajvan: :shi S/0 Jai Kishore Rajvanshi Resident Of Raipur

Dehradun Uttrakhand,Location:Raipur,Dehradun,248001
Uttrakhand India,

Do hereby solemnly affirm and declare as under:

L R ~..Deponent
That the Deponent submit under as:- '

1. That the name and address of deponent is true and corrct.

2. That the Deponent has Awarded provisional selection as a single Candidate on

19 Octuber 2023 and Granted Letter of Intent on 13 December 2023 from INDIAN OIL CORPORATION

LIMITED to setting up of MS/HSD B Site Retail Outlet Dealership at location: WITHIN MUNCIPAL

LIMIT OF DEHRADUN FROM SHIV MANDIR/RAIPUR CHOWK TOWARDS MALDEVTA ON THEVA-
 MALDEVTA ROAD,District : DEHRADUN State:Uttrakhand Category :0BC

3. That the Deponent is Unemployed.

4. That NOC from all concerned departments have been taken and no objection certificate has been
- received with respect to the same from all departments including Uttrakhand Pollution Control
- BoardVide Ref UKPCB/ROD/S-111/2023-24/4983-2033 Date 23 February 2024. [Attached]

5. The Deponent submit that the distance from Dispencing Unit and the school boundary of Saigrace
Academy International School Raipur is more than 30 meters. i.e 36 meters. and distance between
the stpencmg Unit and School Buildmg is more than 50 meters i.e 97 meters.

ng Siting criteria of Retail Outlets: New retail Outlets shall
be located within a radial distance of 50 meters (from fill
:/ t/ dwpensmg units/ underground storage tanks/ vent pipe
/,/ ichever is nearest) from schools and hospitals (10 beds and
above). In case of constraints in providing 50 meters distance,
the retail outlet shall implement additional safety measures as
prescribed by PESO. In no case the distance between new retail
outlet and sensitive areas shall be less than 30 meters. No hzgh
tension line shall pass over the retail outlet, :




hq

(¥ Reference to Setting of New Retail Petroleum Outlets The Hon'ble National Green Tribunal Order
Date JANUARY 18,2019 Original Application No. 86/2019 ,Order Date JANUARY 31,2019 OA NO.
86/19,0rder Date April 1,2019 O.A No. 31/2019, Order Date July 7,2019 O.A No 31/2019 (L.A. No 07/2019)
with OA No. 86/2019 (M.A. No. 11/2019) Guideline’s for Setting up of filling station are Issued,

7. Central Pollution Control Board Guidlines B-13011/1/2019-20/AQM/10802-10847 date January 7,2020

by the order of The Hon'ble National Green Tribunal

Order Date JANUARY 18,2019 O.A No.

86/2019 ,Order Date JANUARY 31,2019 O.A No. 86/19,0rder Date April 1,2019 O.A No. 31/2019, Order
Date July 7,2019 O.A No 31/2019 (LA. No 07/2019) with OA No. 86/2019 (M.A. No. 11/2019) in Point H.

H. Siting criteria of Retail Outlets: New retail Outlets shall not be located within a radial
distance of 50 meters (from fill point/ dispensing units/ underground storage tanks/ vent pipe

whichever is nearest) from schools and hospitals (10 beds and above) In case of constraints in
providing 50 meters distance, he rets ; :

5. Ty et eese v Sl e (10 fv sl Iwir ST & 50 Hew (vt g/ Rreror g e

vignor Em/dz wgw i vt Fresean ) B RTw g S i R vt SR it 50 ferdrgliwemsa s

e & A, fRw Aeedz @t PESO gRt fulfie sifafies yran sam sry s g i e i
R saeeie sttt aaeTelier il & da gl 30 N dwrd e e et FewA B fgddvm
AR A

'8, The Deponent submit that as per guideline’s by the following Committee constituted by Hon’ble

THE NATIONAL GREEN TRIBUNAL to deal w1th the matter: on Page no.3 of NGT order O.A No.,
86/2019 (M. A.No.11/2019):

LMember Secretary, CPCB
2, Sh, KM. Mahesh, Director, MOPNG
3. Dr. Mukesh Sharma, Professor, IIT Kanpur
4. Dr. Nitin Labhasetwar, Chief Scientist, NEERI
5. Dr. Ajay Gupta, Indian Institute of Petroleum (IIP)
6. Ms. Meena Sehgal, TERL
7. Sh, VK. Shukla, Sc. 'E', CPCB.

Chairman
Member
Member
Member
Member
Member
Member

The Committee discussed the issues and finalised the guidelines on the following subjects:
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4 domain and in case of contradictory view, view of State/ Central Ground Water Board/
Authority will prevail.

2. All new retail outlets shall have underground tanks and its ancillary components such as X ¥

pipes, flexible connectors, pumps, fittings etc. protected from leaks due to corrosion by
adopting materials conforming to IS standards with required protective coating as applicable.

3. Any major spillage of Petrol, Diesel, Lube Oil (more than 1 barrel-165 litres) occurs at fuelling
station, concerned OMC shall report to State Pollution Control Board, PESO and District
administration under intimation to CPCB within 24 hours of occurrence. Operation of such
Retail Outlet OMCs will be held liable for Environmental Compensation (imposed by SPCBs/
PCCs) and assessment of environmental damage (depending on extent of contamination in
soil and groundwater) and site remediation. Consultant/ Expert agency appointed by OMCs for
damage assessment and site remediation shall have minimum national/ international
experience of 07 years in this field. Various approved methods shall be considered for cleaning
underground contaminants. Operation of retail outlet shall not be resumed till corrective
measures to contain and stop spillages are implemented to the satisfaction of PESO and
concerned SPCB. ' ‘

. 4, All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if its level in customer
- fuel tank reaches full capacity.

5. Breakaways to be installed for all the hoses of dispensing units to reduce spillage in the event
of customer vehicles moves away with nozzle still in the fueling position.

6. Two pane swivels shall be installed for all the dispensing units for better positioning of nozzle
while refueling so that it does not fall off accidently.

7. In pressurized dispensation, all dispensing units shall be installed with shear valves to cut the
fuel flow from pipe line immediately upon accidental knocking of dispensing units from its
poSiﬁon. : :

8. Inpressurized system all Submersible Turbine Pumps (STPs) are to installed with mechanical
leak detectors and in the event of pipeline leaks STPs shall stop pumping fuel from
underground tanks, | '

9. Emergency stop button switch shall be provided on the Multi- Product Dispenser (MPD) to
stop the dispensation in case of emergency.

10. Automation system shall be installed at all new retail outlets to alert in case of tank leak by way

of auto gauging system,
() 11. AllRetail Outlets shall provide overfill alarm through automation.

12. Measures for spill containment in fill point chambers and forecourt area shall be implemented
as prescribed by PESO. _

B. Check on leakages (I.eakage Detection System) from underground storage tanks so as to
prevent groundwater and soil contamination

balance after every day operation and records shall be maintained. L)
2. Manual gauging shall be done once in a month and compare the same with Autom té‘fanhf
+Gauging for accuracy. S
/R Patly MS and HSD loss shall not exceed MOPNG prescribed limits. In case of leakage b&Yoi |
3 Rr;g‘t; natter shall be got analyzed by OMCs and further action shall be taken for asc
i PEASARY of losses. In case of leakage resulting in soil / groundwater contamination
erned OMC shall report to State Pollution Control Board, PESO and District Administration

0):; e AT intimation to CPCB within 24 hours of occurrence. Operation of such Retail Outlet shall be
R




» stopped immediately. 5 l

b. Fuel shall be removed immediately from underground storage tank to prevent further release

to environment. Measures to prevent explosion due to vapors released due to leakage as
recommended by PESO shall be implemented immediately.

C. OMCs will be held liable for Environmental Compensation (imposed by SPCBs/PCCs) and

assessment of environmental damage ( depending on extent of contamination in soil and
groundwater) and site remediation. Consultant/ Expert agency appointed by OMCs for damage
assessment and site remediation shall have minimum national/ international experience of 07

years in this field. Various approved methods shall be considered for cleaning underground
contaminants,

d. Operation of retail outlet shall not be resumed till corrective measures to contain and stop
leakages are implemented to the satisfaction of PESO and concerned SPCB.

4, All underground tanks and pipelines shall be subjected to test for leaks every 5 years. .

-~ C. Policy towards Treatment and disposal of sludge removed from underground
- tanks during cleaning:
Sludge shall be collected, stored and disposed as per Rule 8 of Hazardous Waste (Management and
Transboundary) Rules, 2016 and amendments thereof and records shall be maintained.

D. Installation, Operation and maintenance of Vapour Recovery System

1. All new retail outlets set up with sale potential of 300KL MS per month and setting up in cities with
population more than 1lakh will be provided with VRS. VRS should be functional by the time of sale of MS
touch 300 KL per day. In case of failure of installation of VRS, Environment Compensation will be levied
equivalent to the cost of VRS and this will further increase proportionate to the period of non-compliance.

2. Any new retail outlet set up in cities having population more than 10 lakh and having sale potential of 100
KL MS per month will be provided with VRS. VRS should be functional by the time of sale of MS touch 100
KL per day. In case of failure of installation of VRS, Environment Compensation will be levied equivalent to
the cost of VRS and this will further increase proportionate to the period of non-compliance.

3. Incase of Stage Il YRS, dispensers shall be provided with flexible cover flap or other alternate system for
proper covering of filling tank and therefore proper recovery of vapors.

( 4, OMCs are responsible for maintammg installed YRS systems. They have to maintain periodic inspections for

" AlL regulator as prescribed by Legal Metrology. Proper record shall be maintained.

5. 'Working of dispenser shall be interlinked with VRS functioning. Online system shall be developed within 06
months to monitor status of operation of VRS. In case of non-operation of VRS, the same shall be
automatically reported to concerned OMC. YRS shall be brought into operation immediately within 24 hrs
and in any case within 72 hrs failing which sale of MS shall be stopped from the fuelling station. Proper
records of operation of YRS shall be maintained.

6. Work zone monitoring for Total VOC and Benzene shall be conducted by OMCs for petrol pumps selling
more than 300 KL/ month and more than 10 lakh population (in first phase) by E(P)Act, 1986 approved labs
once in a year to check compliance with OHSAS norms and report shall be submitted to SPCB. In addition,
pilot study shall be conducted by OMCs through expert institutions for online monitoring of voes.

@ Al petroleum hydrocarbons

\@;RAK 'A(Lq ' 4
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v, 1L BTEX 59
111, 1. Ethanol

V. 1V. Methyl Tertiary Butyl Ether
V. PAH

Enforcement agencies inciuding SPCB can collect samples in and around petrol pump
to check contamination

F. Measures for protection of Worker's Health

1. All workers engaged at retail outlets are being covered under ESL OMC dealers shall implement
the personal protective equipment (PPE) as perlabor laws.

2. IEC (Information Education Communication) activities should be organized by OMC dealers for
workers at regular intervals in order to sensitize them about harmful impacts of VOC emissions.

G. Audit of all protection measures and monitoring system implemented at
; petrol pumps:

PESO shall conduct audit of tanks and fuel equipments including pipes, overfill
protection equipments and alarm system on annual basis and maintain records.

H. Siting criteria of Retail Qutlets:

New retail Outlets shall not be located within a radial distance of 50
meters (from fill point/ dispensing units/ underground storage tanks/

vent pipe whichever is nearest) from schools and hospitals (10 beds
and above).

~ In case of constraints in providing 50 meters distance, thexetajl

by_BESQ In no case the dlstance between new retail outlet and |
sensitive areas shall be less than 30 meters. No high tension line
shall pass over the retail outlet. |

- 2.Feasibility study of new petrol pumps:

MoPNG in the meeting convened by CPCB on February 08, 2019 in
comphanc e of order dated 18.1.2019 OA No. 86/2019: Gyanprakhash @
Bl vs Uol mformed that the any new outlet proposed to be set up
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s regard to preventive measures for minimising pollution, all new petrol \32
pumps shall have VRS as per CPCB plan, and, shall follow guidelines for
settlng up of petrol pumps

144, No-objection certificate. -

1 Wh elicensin rity is the Chief Controller or the Controller, as the
i r a new li e r li in For III X1 XVII XVIIL, or X halla ly t
the District A ity wi copies of the site-plan shy elo uo f

applicatnon Form IX

gt ergAfET wfderd Yoo Feiaes ar fdaras § 3t it arwer &Y, wivk i, X1, xvi, xvi, ar
Xix ¥ gdw ¥ sremar 5t ¢ engde ¥ Ay 3ndee e mitesor &) 3me somiage-
o Y 3wl & e, o wrgdie & forg wafaa afer @1 e gerfar war & mfds
G B T 3RFT BT w107 91 foam o a3 155 v sl 4€f &1 weenfere wnge & foig

T W 6 e 33 Y 3R i wiftiasor, afd 3 A st 48 Raft 3, @

mﬁaaﬁﬂmmwmﬁmﬁzﬂmﬁaﬁmwﬁnx%ma@ﬁhmﬂmaﬁ
mm|

8. The deponent Submits After Getting NOC For District Magistrate, REF: DDN DO/NRO/RAIP
DATED 03.01.2024 10CL letter Requesting For NOC for site offered by deponent. The applic
formard.the NOC to licenslng Authority with application form IX, For the PESO Petroleum, &

\ jﬁ\.\ 5 ‘ , \\:




. ke deponentaffirms that He Will follow All The Above Safety Guideline’s prescribed by o A
Hon’ble National Green Tribunal,Central Pollution Control Board, Petroleum and explosive
safety organisation PESO and District Administration at the retail outlet, Eamng_m_fglm

10. The deponent submits that opening of petrolpump at above location will help in following

» Asthere is No Retail outlet in Raipur which makes very Unconvinéing for the Public.

» There is no petrol pump in approx 70 km ahead of kidduwala towards Maldevta On
SH-19.Provision of petrolpump will help in catering major village areas on SH-19 Like
Kesharwala,Maldevta,Seraki,Dwara,Kumalda etc.

» Will help in catering fuel to passenger moving to Jollygrant Airport.

+ Will also create employment for deponent as well as number of people.

+ Many Important Government Projects are Proposed in Raipur and Nearby Area.

11. The Deponent submits that this dealership opportunity will create employment for him and will
be of huge convenience for the Public.

12. The deponent Humbly request District Magistrate to Issue NOC so that Process of obtaining PESO
Licence can be started.

13. The deponent would also like to express his Concern about A Certain Lobby who is making difficult

~ for deponentto carry out the line of work, and It giving deponent mental Pressure and Torture.

With Heavy Heart and Utmost Respect For Your Esteemed Position The deponent, Request you
to Please Grant “No Objection Certificate” as This IOCL Retail Outlet Dealership Opportunity
will give Positive Impact on Deponent Life and Public in general,

ALy .Deponent

Verification: The above named deponent do hereby verify that the contents of
affidavit from para 1 to 13 are true to my personal knowledge.Verified at

Dehradunon13.03.202
This a it
Sh”nn "

who s |dent|f|ed by
at Dehradun on. Z.

w\@\w
(Rajendef Singh Negi)
Advocate & Notary. Dehradun
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AFFIDAVIT

BEFORE:- DISTRICT MAGISTRATE
AFFIDAVIT OF ASHISH RAJVANSHI S/O SH. JAI KISHORE
RAJVANSHI AGED 27 YEARS R/O RAIPUR DEHRADUN, do

hereby solemnly affirm and declare as under:-

1.

That the above name and address of the affiant is

correct and true.

That he is the legal owner of the land situated at
Khasra No. 447 Raipur Chowk, Dehradun,
Uttarakhand where it is proposed to set up a retail

outlet (Petrol Pump).

That in the layout prepared for the proposed retail
outlet, all the guidelines issued by Central Pollution
Control Board (CPCB) énd Senior Superintendent of
Police Dehradun, Chief Fire Officer Dehradun, Sub-
District Magistrate (Sadar) Dehradun, Executive
Engineer National Highway Division, Public Works
Department Dehradun, District Supply Officer
Dehradun, Mussoorie Dehradun Development

Authority Dehradun, Regional Officer (Administrative),

VYW Ty amidalee/ Ct»?b\J
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Uttarakhand Pollution Control Board Déhradun and
Uttarakhand Government have been fully followed and

will be followed in future also.

That the layout submitted for approval of Indian Oil
Corporation Limited is only for obtaining Explosives
Licence and no construction work will be started
without obtaining all necessary permissions. The maps
are original and I confirm the original signatures of me,
Architect / Designer and the authorized officer of
Indian Oil Corporation Limited, namely, Krishna
Kumar Gupta, Divisional Retail Sales Head, Dehradun
Division, Office 25- Nimbuwala Garhi Cantt,

Dehradun.

I am asking for countersignature on the map only on a

provisional basis.

That the construction work of the retail outlet will be
started only after getting the map approval from

Mussoorie Dehradun Development Authority (MDDA)

T Tranglaliel Copy
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and the construction work will be done as per the

approved map only.

7. That I will fully comply with all the instructions Jorders
issued by the District Magistrate's Office and other

competent authorities for Khasra No. 447.

8. That I will fully follow all the safety standards and
rules during the construction and operation of the

petrol pump.

9. That if I have obtained the NOC by cohcealing any
fact(s) in relation to the above and have violated the
conditions, then I will accept the decision of ‘;he
District Magistrate's Office to cancel the NOC issued by |
me. |

Deponent
VERIFICATION:- }
I, the above named deponent, confirm today on 03/10/24 at |
Dehradun place that para 01 to 08 of the present affidavit

are true and correct.

Deponent

==
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| Proforma
No Objection Certificate

(See rule 144 of the Petroleum Rules, 2002)

LSDA File no. : 110
PESO Isda No. :
P/UV/DEH/NA/4(N7156)

Dated: 07.01.2025
Subject: No objection certificate under the Petroleum Rules, 2002.
With reference to the application No. 12623 dated 27/12/2024 submitted-
by INDIAN OIL CORPORATION LIMITED and in pursuance of rule
144 of the Petroleum Rules, 2002, there is no objection for granting
licence under the Petroleum Rules, 2002 to Shri/Smt./M/s INDIAN OIL
CORPORATION LIMITED, DEHRADUN DIVISIONAL OFFICE,
25, NIMBUWALA, GARHI CANTT, Town/Village - DEHRADUN,
District - DEHRADUN, State - Uttarakhand, Pincode - 248003 for
storage of petroleum products in their premises at Khasra No. 447 MI,

Town/Village - RAIPUR, Taluka/Tehsil - DEHRADUN, District —

—True The Copy
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DEHRADUN, State-Uttarakhand as shown in the site plan duly endorsed
and enclosed herewith.

1. The following particulars have been considered while

issuing this no-objection certificate, that-

(a) comments from the Revenue Department on the issue,
regarding the possession of the site by the applicant is lawful and
there is an authorisation from the land‘ owner or leaseholder for
developing premises under these rules for storage of petroleum

_products;

(b) comments from the Police Department regarding traffic density

and impact on traffic;

(c) comments from the concérned Municipal Corporation or Gram
Panchayat or local area development authority as applicable,
regarding the conformity of proposal to the local area development
planning including schools, hospitals and mitigating measure, if

any, is provided;

(d) comments from the National Highways Authority of India or
Public Works Department or any other authority concerned

regarding road safety, road alignment and road access conformity;

=
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(e) comments from the Fire Department regarding accessibility of
the site to the fire tenders in case of emergency and preparedness

of fire services for combating the emergencies.
2. Condition of NOC

The retail outlet proposed by the applicant will ensure compliance with
the standards of Siting Criteria of Retail Outlet mentioned in the
Guidelines for Setting up of New Petrol Pumps dated 07.01.2020 issued
by the Central Pollution Control Board and Uttarakhand Government
Housing Section-2. Compliance of Notification No. 1647 dated October

05 2021 will be ensured.

Jai Bharat singh
Additional District Magistrate

[Signatory and seal of District authority]

Copy forwarded to:

The Jt. Chief Controller of Explosives, Central Circle, 63/4, A-Wing,
IInd floor, Kendralaya (CGO Complex), Sanjay Place, Agra, 282002.

The Controller of Explosives, 42/1, Indira Nagar, Near Asian School,

=
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Dehradun, 248006.
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Note

1.

&4

The licensing authority shall accept the no objection
certificate within period of three year from the date of issue

for considerind grant of licence.

A copy of drawing duly signed and endorsed by the No

Objection Certificate issuing Authority shall be enclosed

along with the No Objection certificate and forwarded to the

above offices of PESO.
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M Gma" Chambers of Preet Pal Singh <chamberppsingh@gmail.com>

Advance Service of affidavit on behalf of Respondent No.7 in OA No.739 of 2024
titled Roshan Joshi Vs State of Uttarakhand & Ors.

1 message

Chambers of Preet Pal Singh <chamberppsingh@gmail.com> Fri, Jan 24, 2025 at 1:43 PM
To: "office.nizampasha@gmail.com" <office.nizampasha@gmail.com>, "directorudd@gmail.com"
<directorudd@gmail.com>, info.mdda@mddaonline.in, mscb.cpcb@nic.in, msukpcb@yahoo.com, ua@nic.in,
"dehradundm@gmail.com" <dehradundm@gmail.com>, kgwalani@indianoil.in

Greetings of the day
Service of affidavit on behalf of Respondent No.7 in OA No.739 of 2024 titled Roshan Joshi Vs State of Uttarakhand &
Ors.

From the Chambers of Preet Pal Singh,
Advocate on Record, Supreme Court of India
2/20B, Upper Ground Floor, Jangpura - A, Delhi - 110014

ﬂ Affidavit on behalf of R7.pdf
4224K
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